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r M rDeof Presentapn •i 	ii 	 iir 0 v Radhakrishnan 	,. 

	

g;1 	RenJithA,Gp(R1) 	
(R2-4 

•_D1at Df Reisttôn : . 	• ,. 	.. ' 	. fl  • 	-- 	' 	,. 	." 	 • 	 • 	—'- . 	: • 	•. 	• • , 	.  
. 'Sri.Renjith .R,GP tkes. notice. for 

	

;i4&7rdz1 	and 1  Shri T. PM Ibrahiin'rKhanyscGSc for 
Subject: 	 ..•.• 4 	, 

qft iT 	 heard 	he' 	 tion 	is ' 
Date of Posting I . 	 adm1tted 	 )l)(t 	rii tf 

	

) 	 I 	I 	 : r t( ti 	iAf 
Respondents shall file their reply 

tatement with1n four weeks with a copy to 
the applicant wio ma;file rejoinder, if - 	 •I •q 

,any, witin.two weeks thereafter 
47 C 

'List Jefore RC for completionof 

i• 	
', 	

I 

vt 

4 	After hearing the learned counsel 

	

Tt 	ion either side on the question of interin 
, relief we directthat the retirement of\ the 
applicant from the State Police Service oh 
28 2 2005 shall not affect the claim for- 
appointment by promotion to IPS from • 	.. 	 I. 	••f 	. .• 	 - . 	.......•• 

	

- 	sethect list of the year 2004 to be published 
ckrom the previous select list in case of.  

, 	1nclus1on of his name in the list 
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4 	 11\ 

HPD(AN) 	 AVH(VC) 
t-•• 	
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23.08.2005 	 NR/GP 	...... . 

(23) 	 0 
Mr.O.V.RadhakriShflalL Sr. (rçp),. 

(rep) 

	

WT•0 . 

	 . 	 . . 

	 ____ 

' 	 The learned counsl frR I seeksa week's tim 

to file a reply statement Time is ranted 

None for éithér side. . 	 . 	 . 	 .. . . . 	 . 

This may be posted m which A M is not a 

	

No reply filM yet. Call 	q, 	merer. 	
•. .: 	 •. 	 . . 

on 0706 2005. 	 4/ 
• 	 . 	

. 	
GP(JM) 	 -NR(iAM) 	- 

	

11 	
23 08 2005 

8.9.05 	 c* 

CA  

	

- 	 (19) Mr,OV £adhakrishnan,  Sr. 
Ms.P Deepthi,GP (Ri) (rep.) 

- Mr TPM I brahim Khan,, scsc (R 2-4) (rep.) 
Rib 

	

Counsel forthe State 	states hat 
Er 	 ., 

None for either sider -r 	 replystaement hsben send for signa$ure. 

Hence daii '6n 
No replyfiled. byny  

of the resp6idents As lat 	 ) 
chance call on 12072005 

4 	GP('4Y 

U 	
' 

	

' 	
Sp , 

jV 	 (1•' 
26 .9. 05,   

I t• •r' 

: : 	
(.17.) 	i,Rádha.krishnan,Sr, (rep.) 

Deepthi,GP (Ri) (rep.) 

	

j

) 

	

	 Mr,TPM Ibrahjm Khan,SCGSC R24) 
471 

r 	CøttnseL for Ri seeks and is granted a weeks' 

tifleo fi1ea reply statement. Post on 18.10.05. 

t_ 	

- 	

: 
k. 

Nocie,, fq.. 1app1i.cant and. R.2&3 GP ii 	- 	 . 	 . 	 ~~SN(VC ) 
Ms DeeptF1i,GP (rep)for Ri 

No :p1y filed yet As 

	

last chance call on 19.8.05 	. • 	 -. •. -. 	 - 	 . 
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2.11,05 	 C-I 

(13) MrOV Radhakrishnan,Sr. (rep.) 
MsP. Deepthi, GP (Ri) (rep.) 
•Mr.TPM Ibrahim Khan,SCGSC (R2-4) 

• 	It is submitted that a reply statement has 

been filed by.Rl on 31.10.05. Let it be brought 

on record)  if it is otherwise in order. Counsel 

for R2-4 seeks and is granted two weeks time to 

file a reply statement. Two weeks time there- 

after is granted to the applicant to file a 

rejoinder. Post after four weeks. 

GP(JM) 	 SN(VC) 
'I 7,. 

6.12.05 	 SN/GP 	. . 	C-I 

Mt..'QV Radhakrishrian,Sr, (rep.) 
• MsDe.pthi, GP (Ri) (rep.) 
Nr.TPM [brahim Khan,SCGSC (R2-4) (rep.) 

Counsel for R2-4 seeks and is granted as 

a last chance three weeks time to file a reply 

statement. Post on 5.106. 

S 	

si) 

• , asp 

141205 	• 	SN/GP 	 C-I 

(68) Mr. CV Rad ha kri shn a,Sr. (rep.) 
•' 	•Ms-.'P Deepth.i,GP (Ri') (rep.) 

Mr.TPM 'brahirn Khan,SCGSC (R2-4) 

Counsel for R2-4 seeks and is granted 

three weeks time to file a reply statement. 

Post on 17.1.06 along with CA 858/04. 

GP(JM) 	 sN(vc 

asp 

None for either side. 

No reply filed.yet 
by any of the respondents 
though the matter was 
admitted on 28.2.051 As 
such place before the 
Hon'ble Bench for directi 
on 23.8.05. 

19.8.05 

el 

• ,;;P/ij 	
,.; 

/e:IY not,
I;  

kv
I  

(9LQ7o 

pp7e gtrieL, cJ 

(o 	C)Wt 	L rdic 

i O1y 4i/e/ 
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/Q9p/y $ 	(/? 

Ike - 1' 1 1 0)_ 

fth 
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17.1.06 	 - 
41 	 Mr.OV Radhakrishñafl 	

C1 

	

I 

• 	Ms. P.Deepthi, • GP(R-1 

,,• 	
SCGSC(R.2-4) 	••• :.. 

Learned SCGSC seeks some time to file 

I - - 	r 	 - 	 replystatemeflt. Ten days' time is gran ed. 

tlJJt&) 	
Call on 1 -  20,060 

- 
GPM 	 SN(VC) 

	

1_ 	 17,1.06 

L 	 I * 	 rv 

- 	 1206 	S&GP 	C-I 

72 Mi OV RadhaknslWan Sr 
Ms PDeepth1 GP(RJ) 	 ¼ 

SCGSC(R2-4) 

	

4, 	2- 
- 	 0 A \os 858/04 and 432104 on J 6 06\ " 

• 	. 
•..: • 	

: 	• i:: . : 	 . 	. 	
• 	 : ' 

IV 

bLA 	'av 

V 1vhce  F 	 06 	 SN/GP 	 C1 

• 	: 
Ms P.Deecthi, GP 

• 	
. 	

/ 	 SCGSC .  (R2-4) 	4 

Counsel for Ri seeks adjournment 
Post on• 	 0 

0 	

•, 	 • 	 . 	 - 	
. 	 •0 	 P.vI crdr 

r'1 R. (. a CcQi 	14We 
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. The OA was etuneo tohe 	27306 	 SN1GP 	 C-i . 	
42.- MrORd1akhshnan 2 Sr. (rep.) L counsel 	

,1i: c.1 M.PDë5t1iGP(Ri) 	I e.11aneous• 	
.5Mt.TPM.Khan ;SCGSC rep by Mr.Rajeev verified the MA , ComseI hs 	

t 

now ,  i e-prescnte.d the 	
Counsel for the appkcant seeks and is without curing defect 'ith the 	granteo two süee time to file rejoinder. Post 

followrng remark 
44 	 . t ' 	 tafteiteeks along Vrlth connected cases 

as p the zr.q4nth0n  fiim I the 
fJ1Img z ztemeiit r 	ThISI 	

GP(JM) 	 SN(\) 
il14 	is. f: 	 .., . 	- 	.. 	. 

emeit Cow filed the MA 
 

behalf of the MiscApphcwtt  
Hewè thev is tio defect May be 

Somt tojhe Beith today itelfice 
the cask is 4 1posted as item 43 in 13406 ' . SN/GP C-I 
Cow'-I DefectaLswL 	 47 Mr OV Radhaknshnan,Sr rep by Mr Antony 

-, 	 Ms P .  Deepthi,,GP (RI) rep by Mr. Renjith A, 
Submifted for orders pIea 	 Mr TPM Ibrahim Khan 3 SCGSC (R2-4) 

1xi 	 Post after vacation 	
By order, 

4) 	II 	 1 	 I 	I 

cc l -. 

aspi 

29 5 06 	- 	SN/GP 	 C-I 
- 	44 Mr OV Radhakrishnan,Sr rep by Mr Antony 

Mr Renjith A 1 GP rep by Mr CK Abdul Rahim 
• ••. 	. 	 Mr.TPMI Khan,SCGSC rep by Mr. Rajeev 

It , submitted that the Govt Pleader is 
indisposed and anädjoummént is sought on his 

;tbehaI 1Qovt..Pleader has filed a counsel statement. 
Let: it be brought on record. Counsel for the 
ápphcant seeks and is granted two weeks time to 

/ 	 file a rejoinder Post after two weeks 	(4'r)é 

V14,

Aoujv 	19 

:- /f 

4  t It, & 1  1 
1 h1_  P.  & 

Notes of fte Registry 

.1 

GV 
GP(JM) 	 SN(VC) 

asp 
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H 
• i9.606 	 SN/GP 	• 	'' 1 

• '33. Mr.OV Radhakrishnan ,Sr rep 'by Mr.Antony 
• 	Ms.P Deepthi, GP.(Ri') (rep.) 

Mr.TPMI KhahSCGSC rep by Mr.Rajeev 

MA 285/06' 
•The:prayer in this MA is for acceptance 

• àounSeFstaternent. Not opposed. MA is allow 
Let the counsel ftatement.be brought on record. 

Counsel for the applicant is present but G 
pleader is not 'present, is on leave. Post the c 
finally on 30.6200Q. 2 

GP(JM) •,: 	' 	 SN( 

asp 

I- 

of 
?d. 

$0606 	 SN/GP 
29. Mr.OV RadhakrishnanSr rep by Mr.Kumar 

• 	Ms.Deepthi, GP rep by Mr.Thavamoni 
• 	 Mr.TPMI Khan,SCGSC"rep by.Mr.Rajeev 

Post on 14.7.2006. • 	•'• 	 • •' 	•• 	
• 	,: 	 Byon 

' 	 L 	. 

r 

) 	i J 14706 	I' 	SNIGP 
35 tMrCVRadt1akrishtan,SrrepbyMrAnton 

i1HiC i 	 .' Ms P Deèpffli,GP rep bj Mr Thavarnony 
.Mr.TPMlKhàn,SCGSCrepbyMr.Rajeev 

• •• '•'•:• 	 Postthe:casefin.aIly.ó18.7.2O06. 
Byd 

I . 	
• 	 •.': 	 ' 	 • 	 • 

C-I 

C-I 

er, 

asp 
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.'1fl/2O06 	 SN/GP 
.);:' 	•. 	,. 

32 	M.O.V.Radhakrishnan Sr. 
Mr.ThavamonyG.P.(R-i) 
Mr.TPMi.than SCGSC (R 2- 4 

C-i 

FinaDy posted for hearing on 2117/2006. 

Brdér 

40 

2117/2006 	 SN/GP 	C-I 

MrOV Radhaknshnan Sr 
MtKThaVmonyG.P.(R-1) 

4m 	
MrTIAl Khan, SCGSC (R 2-4)(rep) 

4 	 'ôuñI 3f8i the, ppIicant submitted that this 
- : 	 seb deliñ 	-.the subject matter is different 
h 	

N 	
frbthO85'à'2QO.nd 432/2004 Hence the case 

uljt 	jjj1i 	

- 	isdé1inked' 

	

1 	
'This ase be"posted for heanng on 

_:.-- 	Y 	 ,9/812b06. 	. 
el 	 tJ 	.Jr'  

OXI 

c 	 'jr j  r 	

L 	

SN (VC) 
'abD 

...................................... 
• 	 . 	

. 

SNIKBSR . f 
j11- 	 - 

36 MrOVadhaknthnan,& 
I 	

- 	 Ms F Deepth i IS P(R 1) ,eepi by Mr. Thavamony 
Mlan,SCGSC rep by 

It is submitted that similar OA(251/05) 
pertaining to-lhe selection of the applicant for the 
year 2002.2004 i pending before this Tribunal and 
hence this cas may be posted along with OA 
251/05. Post this caseS, along with OA 251/05. 
Counsel for the State Government is directed to file 
copy of rótification mentioned in the last 
paragraph of the reply statement. 

96 	 t'2t 
KBSR(JM) 	 . 	SN(VC) 

asp 

- 



•\i1/812006, ....'. 	•.SN1G.P 	: 	•'.'( - 	
• ':1 •, 	 . 	 f_ 

• 	:. 	• 30 
 MrTPM l'Khan SCGSC (R 2-4)(rep) 

MrKThavamonyGP(R1) 
, -On the request,. of counsel for R 

; adjpurned by. ten days  tIme fgr productia 
selectiàn files 

Post on I 1/9/2006, 

Byer- 

P.9' 
.' 

4. 	r 
.of,  

	

•-- 	. 

, •' 	 iGP 	 -I 
16 Mr OV Radhaknshnan,Sr rep by ,  Mr Antony 

Mr Thavamony,GP ............................................................ 
.Mr.TRMLKhanSCGSC ••. 

' 	
. 

On 'ehalf of the UPSC minutes of he 
'  1 Selection Committee has been produced toda in 

éealed covei jhe State Government has hot 
produced he records asked for, namely, he 
proposals sent to the Selection Committee and 
other,  records submitted for consideration of he 
SeléctioñComMitte Though the order Was 
passed in 'the presé'nce of the counsel for the Sate 
Government he expressed ignorance of the sane. 
We, therefore, direct that a responsible officer ofthe 
State may be present in the Court on the next date 
df hearing along with the , records asked for.  

. CóunselJor the applicant also seeks some time to 
' efpesht the rejoinder. Post on 26 92006 	

L A copy of the order be sent to the C ief 

	

- 	
- 	Secretary of the State Government 

Po  SN( 

asp  

	

':° 	 • 	.•- i;p 

7 



26.9.06 	 SN/GP 	 C-i 
23. Mr.OV Radhaki:ishnan,Sr 

Mr.TPMI Khan,SCGSC rep by Mr. Rajeev 
Ms.P Deepthi,GP rep by Mr.K Thava'nony 

We have heard the applicants' counsels for 
quite some time. We feel that for proper 
adjudication of the case it is necessary to peruse the 
records of the applicants in the O.A submitted to the 
UPSC and of the selected candidates hcluded in 
thslect list for promotion to IPS for the yar 2001, 
2002 & 2003. Three weeks time is granted. Post 
on 17.10.2006. 

Mr.Oomen George, Joint Secretary,; General 
Administration Special Department appeared and 
assisted the Court. It is also ordered that he shall 
be present in the Court on the next date of hearing. 

GP(JM) 	 SN(VC). 

0-11  

AX 

10Ø7 0 I r9 

17/10/2006 	 SN/GP 	C-li 

21. Mr.O.V.Radhakshnan Sr. 
Mr.K.Thavarnony G.P.(R-1) 
Mr.TPM I Khan SCGSC (R 2-4) repL by 
Mr.Rajeev. 

Heard the counsel. 
Reserved for orders 
ACRs and relevant 

taken on record. 
documents produced 

By Order 

C.o, 
abp 

t 

cp 	6E. 

H 
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